CEWNTRAL ADMINISTRATIVETRIBUNAL
} QD}%PUA J.}E’L‘;YC.L_L

ORIGINAL APPLICATION NO. 1153/20067
DATE OF DE(";SI(‘*N THIS IS THE STH JULY, 2607

Cﬂiuif i,

HON'BLE MR KULDIP SINGH, VICE CHAIRMAN
HON'BLE MR. R R. BHANDARI, ADMINISTRATIVE MEMBER

Bobu Singh $/o Shri Bhag Singh aged 41 years, regi dwi\ of Village Chuk Xaluwallah,
,,;stmi: Srigangauager, Yalveman in the office of Garrizon Engineer, MES, Sri-
ganganagar.
.. Applicant.
By Mr. Vijay Mehta connsel for the applicant. .
Versus
L Union of India through the Secretmy to the Government
& Minisity of Defonce, Raksha Bhavwan, New Delhi.
2. Commander Works Engineer, BES {Armay), Sriganganagar.
..... Respondents
ORDER (ORAL)Y
4
[BY KULDIP SINGH, VICE CHAIRMAN]
b1 s I ~ P -
learned counzel for the a; plicant.
The spplicant has filed this Original Application under Section 19 of the
-

"The applicant prays that the respondents may kindly be direcied to promots
the applicant on the *:sc:st of Fitter Pipe freating hiz case at par with Sapar
e Mal and Bajrag Lal. '

JOF e SO L ot b £ Sme T s
3. The main grievance of the applicant in this case is that his junior(s) has been

-

P i nia A L 1
promated vide Annex. A/ dated 26 j

" R, Ya ameidoe
2007 whereas, the gpplicand, being the senior,

2

I - s T S g JIPRE W T . b e o Do F e egial
been ignerved. The applicant stated thal he has moved certain representation(s) which

1

have not yei* een answered by the respondents £l date So keeping in view the facts and

circumstances of the case, we feel thaf this C.A. can be disposed of at this stage directing

the meapendenis fo dispose of the repregentation{s} filed by the applicant by pasting 2
! &) i g

ressoned and speaking order. This exercise shall be done within a period of two months
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} No orders as to cost. .
W‘ ' J\’\ﬂ“\j\\

(PR Bhandari) {Kualdip Singh)
Admv. Member Vige Chairman
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